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ORIGINAL APPLICATION No.130/90 -~  ®

NATIONAL UNION OF POSTAL EMPLOYEES AND OTHERS

_SUERINTENDEMT OF POST OFFICES OTTAPALAM AND OTHERS

Shri O{V.Radhakrishnan
Shri Ibrahim Khan.

SPM & ND

Heard. ADMIT,

| _Respondenté to file counter affidavit within

. five weeks with a-cnpy~to.the learned counsel for the
applicants, who may file rejoinder if any within two
weeks thereafter with a copy to the learned counsel for
the respondents, - List before DR for éompletion of.

pleadings on 10th Agrii,1990‘
| M-P.Afor jJoint application is'allowed.
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20.2.90
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None appears for botn sides. Time till

30.5.90 granted to file reply, if anye.

e e S T e '10.4.900

Wz :

_——— = tRz~agpplicants. Respondents
None appezrs I counszin_ It is submitted

- e -

are represented thzgugh o today >~ Time till
that the reply will Ze~LilcvEmer t s.zreply «

27.6.30 granted tc file reduince N
to-be filed today. jﬁxﬁv :

TWZ

',1 ' None appeérr for the appli .
3 ipplicants. Respond 4
;igggsengsq thougg counsel. Raply has aléeadsnEZeir
L4idiEds  sejolnder has not been fPiled so far, insai
. ! ] inspite
time granted for the purpose. Hence poSted’For %earf

before the Court onm 22.8.90.
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228,20 ' ' SPM & AVH

Mr. Ramanathan~rep.,OV Raghakrishnan
Mr, Shafike<for respondents,

At the reqjuest on behalf of the learned counsel - B -
for the applicant, who undertakes to f£ile reJoinaer ‘
within t wo weeks, list for final hearing on 18,.9.9
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 SPM_& ND
Mr OV Radhakrishnan for the applicant by oroxy.
Mc TPM Ibrahim Khan for R 1-5 by proxy.

At the request of counsel, list for final hearing
on 22.3.91. . I\.’ A
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" hearing on_7.10-9] _along with similar Cases_Q&
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Mr. OV Radhakrishnan-for applicant,
Mr.VV3idharthan-ACGSC

Pleadings are complete. List for final
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(8) o mkew

Mr OV Radhakrisinan for applicant.

Mr VV Sidharthan, ACGSC for respondents by‘prpgy.
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The matter is part heard.

~ Let: thls case be Fiﬁfd oqqthe afternoon of 12.11.91
alongwith the cases listed /1 to 27. 1In any case this
case will be heard on th%g&date 1rraspnbt§ve whether the

cases at Sl.No. 9 to 27/heard'or not.
* The respordents are also directed to produce the
letter dated 18.6,1982 referred in para VI of the

. application, . L ;Ql;l}éz,,/f

710,91

o . NWK & ED .
(app) Mr. O.V. Radhakrishnan & Mr. Vv Sldharthan(forRs)
; The learned counsel for "the appllcant submits
-that the- lenter dated 18~6-82 referred to in para
4e6 Of the Orlglnal Application is necessary for
the prope:wﬁjudlcatlon of the case on hand. Though
we directed the responoents ‘o produce that letter
‘today, it has not beenﬁproduced. Necessarily, we
are constrained to adjourn this case along with 26
other cases, listed £ or. hearing today. This is
'indeed, a regfetabie matter. The respondents should
have produced a copy of theletterss they had: been
given more. than Qner mpnth's,tlme for the purpsse .

2e Let this case be now llsteo for flnal hearlng
on 28=11-91 when the respondents shall pos1tlvely

© produce that letter. No further adjournment will be
grantede. | ‘

- 3. InfvieW'nf_the fact that the learned counsel for
the respondents submits that a separate counter affidavit
is_to be filed in the rest of the case, the batch cases
listed atSl. Nos. 14 to 39 in today's cause list are,

delinked from the present case. li__ﬂgz////

12-11-91
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Mr. O.V. Radhakrishnan for the applicant '
Mr. V.V, Sidharthan,A0GSC for respondents ‘

. o |
The learned counsel for the respondents

" submitted that the issué involved in this case has
also been raised in a batch of simllar cases, the

leadlng case being O.A. 314/90 in which the reSpondehts

- have collected more facts and made their submissions|

‘ Therefore, he requested that this case may be posted|
along with the batch of cases. Having heard the
~ parties, we feel that in the 1ptereet_pf justice,
- this case may also be-heardﬁalongrwithlo.A. 814/90 : | '
and other cases which is fixed for héariﬁg on 24. 12)91.

The respondents have been directed Lo produca:

e kgbEa
the letter/ It is stated that the letter ié readilyl

available with them. They are dlrected‘to_produce ;
‘the same on 24.12.91. ' o

' In view of the fact that this case is to be
heard along w1th other batdh_of‘qases, xxxx? which
is noé heard earlier, this caée is released%frcm 08 3A6/9a 0 emmndle

| - s A
part-heard. . o ' ;vs m°’°/0490¢;§*.
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